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{ Commercial Complex (BDA)
' Indiranagar :
< Bangalore - 560 038
Dated 3 3 #AR ‘]989
‘ \
RPPLICATION NO (%) - 1823 /88 (F)
W,n, NO (8) /
Rpplicant (x) "Respondent (s)
Shri G, Vijayadhéren Pi1lat  V/e  The Secretery, M/o Defénce, New Delhk & 2 Ors
To

1. shri G, Vijayldhaun Pilled
No. 102/1, Munichikkenna Cemp
Ashwathanagar
H.A F. Post ,
Habbal _ ‘ -
B8angalore .

2. Shri K.N, mudann Nlnblar
Myctate
7 208s, Balepet

... pRlore = S60 0S3

3. The Secretary
Ministry of Defence !
South Block '
New Delhi - 110 011

R -

"Subject

4.

8.

6.

y-

The Air Officsr comanung'-m-cm.f

Headquarters trnmm Cosmand, IAF
Hebbal
Bengalore - 8§60 006

The Gfficer Comnanding

HQrs Training Commend (Unit), IAF
Hebbal

Bangelors = 560 006

Shri M, Vasudeva Reao
Central Govt. Stng Counsel
High Court Building
8angelore -~ 560 00

SENDING COPIES OF ORDER MASSED 8Y THE BENCH

Please find enclesed herewith a copy of ORDER/S¥RY SNXEMXM<SHIER

passed by t84is Tribunal in the above said application(#) on .

o
%ﬁ%f(%f;am

d)c_,

27-2-89
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Adainistrative Tribunals Act, 1989.

BEFORE THE CENTRAL AOMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE.

DATED THIS THE TYENTY SEVENTH DAY OF FEBRUARY 1989

. Present: Hon'ble Shri Justice K.S.PUTTASWAMY  ee VICE CHAIRMAN

Hon'ble Shri L .H.AREGO ’ oo HEMQER(A)

APPLICATION NO. 1823/88(F)

Ge.¥ijayadheranfillei,

No.102/1,unichikkanne cemp, .
Ashwathnagar, :

N.A.F.Post,

Hsbbal, Bangslore. : oo Applicant

(Shes K.N.Haridassn Nambisr ..Advecats)

vgo

1. Union of India by the
Secretary for Defence,
Neu Dslhi.

2. Air Ofricer Commsanding- » . 5
inechier, Head quartere o |
Training Command, .
1.A.f.Hebbal,
8angalore 6.
3. The Ofricer Cemmanding
HQRS Training comsand
(Unit) 1.A.F. ~
Hebbal, . ,
Bangalotc.s. +s Respondents
(Shri M.Vesudevs REO o AUVocato)

This applicition has coms up today before this Tribunal

for Orders. Heon' ble Vice Chairman mads the follewings
‘ GQROER '

This is an applicﬂtion mads under Soction 19 of the

2. - Shei G.Uijayadhﬂran Pillai, the epplicant befors us, 1is
workiag as & stenographer in ths effice of the officar Cemmanding,

Hqrs Training Command, IAF, Hsbbal, aangalor.. His dsughter

ee2/=




- | | ST

Kumari Despa GoPillai is studying in ® Primery School, Kerals,

Under the rules goveraning tAl grant of Childrsne' Education

Allowance (CEA), the ﬂpplielrt claimed payment of that Allewance

for his daughter for the academic ysars 1986, 1987 and 1988 which

howaver hse not been granted by the respondents. Hance this

application.

3. ~ In resisting this application the ruapondaﬁtg'havc

- filed their reply and have p&educid their record.

.4, Shri K.N.Haridas%n Nambjar, learned counso; for the
applicant, contends that his|client wae entitlsd to paynlht of
€EA under the rulss notwithstanding thet his ward was stu&ying in

Kerala as held by this TribuIal in A.No.1088 to 1094/86 dicidod

on 13.11.1986 A.P.N.PILLAI AND OTHERS V. UNION OF INDIA AND OTHERS,

5. Shri M. Vasudeva Reo, learned Additicnal Standing

Counssl appsaring for tQSpon%onts’saught to support the decision

of the authorities, :

6. The claim of the spplicant is on all fours with that

of A.P.NPillei and others decided by this Tribunal on 13.11.1986.

On this the CEA claimed by t.| applicant should hsve been allowed

by ths respondents withqut dfiving him to this Tribunal.

7. e are sven surprisad at the contest on the grouﬁd that
Govatnm;nt of India had not %ccepted the decieicn of this | |
Tribunal, Any decision rondﬁrod by this Ttibunal‘éan only be
énﬁullod or modifisd by the Suprems Court only and not by others.
when once a decision is tondﬂtod by thie Tribunal on any‘ﬁéint and

if the case of another, as in the present'casa is ga@ornad by what

is elready decided by this Tribunal then the proper course for the .. . .
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authorities fs only td fol;ou;thn sams without unnecessarily driving

@ civil servant te epproach this Tribunal as has heppaned before
b we b

‘ patﬁarc distressad on what had bsen done to the applicant by

the respondents. We do hope and trust that they &?!a?& will not

repeat this.

-

\ : .
8. On the foregoing, ws hold that the applicant is

sntitled to succeed,

9, In the lighﬁ of our above discussfon we allow thie
application and direct the'reaponderite ie examine ths case of the -
spplicant fer payment of CEA in terms eof rules aﬁd srranga for

the payment of the amounts due to him from time to tims with

‘expsdition in accordance #ith the rules aﬁd orders regulating

ths same,

10, Applicationiie allowed. But in the circumstances of

the case, we direct the'parties to bsar their own cost,

P - ‘MA _ /

Sd\- sdl-
VICE CHAIRMAN MEMBER(A) ' '
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&Qjﬁ' REGISTRAR (IO 35
CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE \

—_—

oo



]

BN A Ak

A

e vt




